5 Papers Laid

NOTIFICATIONS UNDER THE CUSTOMS AcCT
AND CENTRAL Excises anp garr Acr

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): I beg to lay
on the Table:—

(1) A copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excises and Salt Act,
1944: — R

(i) The Customs and Central Ex-
cise Duties Export Draw-back
(General) Twenty-eigth
Amendment Rules, 1969, pub-
lished in notification No. G.
S.R. 2012 and G.S.R. 2013 in

Gazette of India dated the
23rd August, 1969.
(ii) The Customs and Central

Excise Duties Export Draw-
back (General) Twenty-ninth
Amendment Rules, 1969, pub-
lished in Notification No. G.
S.R. 2014 and G.S.R. 2015 in

Gazette of India dated the
23rd August, 1969.
(iii) The Customs and Central

Excise Duties Export Draw-
back (General) Thirtieth
Amendment Rules, 1969, pub-
lished in Notification No. G.
S.R. 2016 and G.S.R. 2017 in
Gazette of India dated the
23rd August, 1969.

The Customs and Central Ex-
cise Duties Export Draw-back
Amendment Rules, 1969, pub-
lished in Notification No. G.
S.R. 2018 and G.S.R. 2019 in
Gazette of India dated the
23rd August. 1969.

The Customs and Central Ex-
cise Duties Export Drawback
(General) Thirty-third Ame-
ndment Rules, 1969, published
in Notification No. G. S. R.
2020 and G.S.R. 2021 in Ga-
zette of India dated the 23rd
August, 1969.

(vi) The Customs and Central Ex-
cise Duties Export Drawback
(General) Thirty-first Amen-
dment Rules, 1969, published
in Notification No. G.S.R. 2022

(iv)

(v

-
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and G.S.R. 2023 in Gazette
of India dated the 23rd Augu-
st, 1969.

(vii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-fourth
Amendment Rules, 1969, pub-
lished in Notification No.
G.S.R. 2024 and G.S.R. 2025
in Gazette of India dated the
23rd August. 1969.

G.S.R. 2032 publisheq in Ga-
zette of India dated the 23rd
August, 1969, containing cor-
rigendum to Notification No.
G.S.R. 1547 dated the 28th
June, 1969.

|Placed in Library. See No.
LT-1924/60].

(viii)

(2) A copy each of the following
Notifications unde,; section 159 of the
Customs Act. 1962: —

(i) G.S.R. 2026 and G.S.R. 2027
published in Gazette of India
dated the 23rq August, 1969.

(ii) G.S.R. 2028 and G.S.R. 2029
published in Gazette of India
dated the 23rd August. 1969.

G.S.R. 2030 and G.S.R. 2081
published in Gazette of India
dated the 23rd August. 1969.

[Placed in Library. Seec No.
LT-1925/69].

(CONTROL)
ORDER

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): On behalf of Shri
Annasahib Shinde, 1 beg to lay on
the Table a copy of the Hindi version
of the Sugar (Control) Amendment
Order, 1969, published in Notification
No. G.S.R. 1915 in Gazette of India
dated the 6th August 1969 under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955. [Placed
in Library. See No. LT-2926/69].

CorroN CONTROL (SECOND AMEND-
MENT) ORDER 1969
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SUGAR AMENDMENT



7 Comunittee on Govern-
ment Assurances
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[Placed in Library. See No. LT-
1927/69.)

11.07 hrs.

MBESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following message received

from the Secretary of Rajya
Sabha: —

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No. 4)
Bill. 1969, which was passed by the
Lok Sabha at its sitting held on the
26th August, 1969, and transmitted
to the Rajva Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill.”

COMMITTEE OF PRIVILEGES
E1GHTHE REpPORT

SHRI R. BARUA (Jorhat): I beg
to present the Eighth Report of the
Committee of Privileges.
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Statement re;: Cotton 8
Price Policy
PETITION RE. IMPLEMENTATION
OF BAN ON PRODUCTION OF
COLOURED SAREES ON POWER
LOOMS.
= Fo Wo WM (ATMYR) : F
faera anfag #=&} 97 Gimanfeat &
ITqTEA T Afqaey FY I FA F AR
H = Fo Yo FAFTUS, TAW FTETT
FAFL FEF Yo Trw wwo Ffafy
fafids, stawns (F<w) @41 aoo
33,600 w7 safsaal gror geararf
uF FIfEET GW FL@TE
11.8 hrs.
STATEMENT RE COTTON PRICB
POLICY
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THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): Mr. Speaker, Sir, 1 rise
to make a statement on the decisions
taken by the Government regarding the
cotton price policy for the Cotton Year
1969-70, which will start on 1st Scp-
tember, 1969, As the  Honourable
Members are aware, statutory controls
on prices of cotion were removed
with effect from 1st September,
1967. During the cotton years 1967-
68 and 1968-69, an attempt was made



